
 

 

 

CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL 

CHANDIGARH 

REGIONAL BENCH - COURT NO. I 
 

            E/MISC/61074/2019 in Appeal No.E/60866/2019  

             

 

[Arising out of Order-in-Appeal No.37/CE/CGST-Appeal-Gurguram/SG/2019 

dt.31.5.2019 passed by the Commissioner (Appeals), Central Goods & Service 

Tax,5th Floor, Mudit Square, Plot No.24,Sector32, Gurgraon) 

   

M/s. Escorts 
(Plot No.219, Sector 58, Ballabagarh, Faridabad) 

    Appellant 

 
                             VERSUS 

  

   
Commissioner, CGST, Faridabad 
 

 

                  

     Respondent 

APPEARANCE: 

Present for the Appellant: Shri R.K.Hasija, CA 
Present for the Respondent: Shri  Atul Gupta, AR 
 

CORAM: HON’BLE MR. ASHOK JINDAL, MEMBER (JUDICIAL) 
    HON’BLE MR. P.V.SUBBA RAO, MEMBER (TECHNICAL) 

 
FINAL ORDER NO. 61179/2019 

 
 

                                             DATE OF HEARING/ DECISION: 19.12.2019 
 

      

PER ASHOK JINDAL 

 The appellant has filed an application for withdrawal of the 

appeal. Permission is granted. The appeal is dismissed as withdrawn. 

The order to be given DASTI. 

(Dictated and pronounced in the open court) 

 

 

 (ASHOK JINDAL) 
MEMBER (JUDICIAL) 

 

 
 

(P.V.SUBBA RAO) 
MEMBER (TECHNICAL)   
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